
♦DEMANDS FOR GRANTS ON 
ACCOUNT FOR 1955-56

Mr. Deputj-Speaker: The question

i 6o5

‘"Tlliat the respective sums not ex­
ceeding the amounts shown in the 
third column of the Order Paper, be 
granted to the President, on account, 
for or towards defraying the charg­
es during the year ending on the 

131st day of Marcii, 1956, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 1 to 138.”

The motion was adopted,

[The motions for Demands for 
Grants on Account which were 
adopted by the Lok Sabha are re­
produced below.— Êd. of P.P.]
Demand No. 1—M in istry  of Com

MERGE AND INDUSTRY

“That a sum not exceeding 
Rs. 6,83,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on tha 
31st day of March, 1956, in respect 
of ‘Ministry of Commerce and 
Industry^r

D em and  No. 2—Industries

“That a sum not exceeding 
Rs. 1,37.56,000 be granted to the 
President, on accoimt, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Industries*.*’

Dem and  No. 8—Com m ercial  I ntelli­
gence AND Statistics

“That a sum not exceeding 
Rs. 4,48,000 be granted to the 
President, on account, for or 
towards defrajring the charges 
during the year ending on the 
31ŝ  day of March, 1956, in respect 
of ‘Commercial Intelligence and 
Statistics’.”

D em an d  N o . 4—-Miscellaneous D e­
partments AND Expenditure under 
THE M in istry  op C om m erce  and 

Industry

“That a sum not exceeding 
Rs. 5,39,000 be granted to the 
President, on account, for or 
towards defraying the chaises 
during the >ear ending on the 
31st day of March, 1956, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Commerce and Industry’ .”

Dem an d  No. 5—M in istry  of Co m ­
m unications 

“That a sum not exceeding 
Rs, 97,000 be granted to the 
Pi-esident, on account, for or 
towards defrajong the charges 
during the year ending on the 
31sl day of March, 1956, in respect 
of ‘Ministry of Communications’ . ' 

D em an d  No. 6— Îndian  P osts and 
T elegraphs D epartment (I ncluding 

W orking Expen ses)
“That a sum not exceeding 

Rs. 4,07,12,000 be granted to the 
r-resident, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Indian Pasts and Telegraph^  ̂
Department (Including Working; 
Expenses)’.”

D emand  No. 7—M eteorology 
“That a sum not exceeding 

Rs. 10,48,000 be granted to the 
Piesident, on account, for or 
towards defrajong the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Meteorology’.”

Dem and  N o . 8—O verseas Co m m u n i­
cations Service 

“That a sum not exceeding 
Rs. 8,32,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Overseas Conmunications Ser~ 
vice’.”
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D em an d  N o . 9—A viation

“That a sum not exceeding 
Rs. 22,73,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of *Avlation\”

Demand  No. 10— M̂iscellaneous D e­
partments AND EXPENDITtniE UNDER 
THE M inistry  of C om m u n ic atio n s

“That a sum not exceeding 
Rs. 1,55,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Communications".”

D emand  N o . 11—M inistry  of D efence

“That a sum not exceeding 
Rs. 2,56,000 be granted to the 
President, on account, for or 
towards defraying the charges 
fturing the year ending on the 
31st day of March, 1956, in respect 
of ‘Ministry of Defence’ .”

Dem and  No. 12—D efence S ervices, 
Effective—A r m y  .

“That a sum not
Rs. 12,99,02,000 be granted to the 
President, on accoimt, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of Defence Services, Effective— 
Army’.”

D emand  No. 13— D̂efence Services, 
Effective— N avy 

“That a sum not exceeding 
Rs. 1,0«,04,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Defence Services, Effective— 
Navy*.”

Demand  No. 14—Defence Services, 
Effective— Âir  F orce 

“That a sum not exceeding
Rs. 2,95,70,000 be granted to the

President, on account, fo r  or
towards defraying the charges 
during the year ending on the
31st day of March, 1956, in respect 
of ‘Defence Services, Effective— 
Air Force*.”

Dem an d  N o. 15—D efence S ervices, 
N on -E ffective C harges

“That a sum not exceeding 
Rs. 1,36,16,000 be granted to the 
President, on accoimt, for or
towards defraying the charges 
during the year ending on the
31st day of March, 1956, in respect 
of ‘Defence Services, Non-Effective 
Charges*.”

Dem an d  N o . 16— M̂in istry  of Edu­
cation

“That a sum not exceeding 
Rs. 4,54,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Ministry of Education’.”

D em and  No. 17—A rchaeology

“That a sum not exceeding 
Rs. 4,59,000 be > granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Archaeology*.”

Dem and  N o. 18—Other Scientific 
D epartments

“That a sum not exceeding 
Rs. 23,10,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Other Scientific Departments*.**

Dem and  N o. 19— Êducation

“That a sum not exceeding 
Rs. 1,49,76,000 be granted to the 
President, on account, for or 
towards defraying the charge* 
during the year ending on tbe 
31st day of March, 1956, in respect 
of ‘Education’.**
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Dem and N o . 20— Misceu.&neoxts D e ­
pa rtm e n ts  AND ExPEMDmntE

UNDER THE M IN ISTRY OF
E d u c a t io n

“That a sum not exceeding 
Rs. 21^6,000 be granted to the 
President, on account, tor or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 

.o f  Miscellaneous Dqiartments and 
Expenditure under the Ministry 
of Education*/*

D e m a n d  N o . 21— T̂r ib a l  A reas

“That a sum not exceeding 
Hs. 48,56,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Tribal Areas*.”

D e m a n d  N o . 22— E x t e r n a l  A f f a ir s

“That a sum not exceeding 
Rs. 56,45,000 be granted to the 
President, on account, for or 
towards d e fra ^ g  the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘External Affairs*.**
D e m a n d  N o . 23— St a t e  o f  P o n d i­

ch err y

“That a sum not exceeding 
Rs, 17,26,000 be granted to the 
President, on accoxmt, for or 
towards defraying the charges 
during the year ending on the 
31st day erf March, 1956, in respect 
of ‘State of Pondicherry*.**

D e m a n d  No. 24—M is c e l l a n e o u s  Ex­
p e n d it u r e  UNDER t h e  M in is t r y  o f  

E x t e r n a l  A f fa ir s

“That a sum not exceeding 
Rs. 17,000 be granted to the 
President, on account, for or 
towards defraying thi  ̂ charges 
during the year ending on the 
31st day of March, 1936, in respect 
of ‘Miscellaneous Expenditure
under the Ministry of External 
Affairs*.**

Dem an d  No. 25— M̂in istry  of F in -
AMCE

“That a sum not exceeding 
Rs. 15,43,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Ministry of Finance*.**

D em an d  N o. 26— C u stom s

“That a sum not exceeding 
Rs. 31,81,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Customs*.’*

D em an d  N o. 27— U nion  E xcise  D uties

“That a sum not exceeding 
Rs. 56,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Union Excise Duties*.**

Dem an d  N o . 28— T ax es  on Incom e
including Corporation T ax  and 

E state D uty

“That a sum not exceeding 
Rs. 33,06,000 be granted to the 
President, on account, for or 
towards defra3dng the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Taxes on Income including Cor- 
I>oration Tax and Estate Duty*.**

Dem an d  No . 29— Op iu m

“That a sum not exceeding 
Rs. 1,40,36,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Opium*.**

Dem an d  N o . 30—St a m ps

“That a sum not exceeding 
Rs. 10,99,000 be granted to the 
President, on account, for or 
towards defraying the charges
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during the year ending on the 
31st day of March, 1956, in respect 
of ‘Stamps’.”

D e m a n d  No. 31—P a y m e n t s  t o  o th e r
G o v e r n m e n t s , D e p a r t m e n t s , e t c . o n

ACCOUNT OF t h e  ADM INISTRATION OF
A g e n c y  Su b je c t s  a n d  M a n a g e m e n t  

OF T reasu r ies

‘That a sum not exceeding 
Rs. 92,000 granted to the Presi­
dent, on account, for or towards 
defraying the charges during the

. year ending on the 31st day 
of March, 1956, in respect of
Tajmients to other Governments, 
Departments etc. on account of the 
Administration of Agency subjects 
and Management of Treasuries*.” 

D e m a n d  No. 32—A u d it
•

“That a sum not exceeding
Rs. 68,09,000 be granted to the Presi­
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of
•Audit*.”

D e m a n d  No. 33— C u r r e n c y

“That a sum not exceeding 
Rs. 19,58,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Currency*.”

D e m a n d  N o . 34— M i n t

“That a sum not exceeding 
Rs. 8,35,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
TVIint*.”

D e m a n d  N o . 35— T̂e r r ito r ia l  a n d  
P o l it ic a l  P e n s io n s

“That a sum not exceeding 
Rs. 2,28,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
'‘Territorial and Political Pensions’ .”

D em an d  N o. 36—S uperannuation  A l ­
low ances AND P ensions

“That a sum not exceeding 
Rs. 58,50,000 be granted to the Presi­
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in regpect 
‘Superannuation Allowances and
Pensions*.”

Dem an d  No. 37—M iscellaneous De­
partments AND Expenditure under 

THE M in istry  of F inance

“That a simi not exceeding
Rs. 1,75,?2,000 be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect of
*Miscellaneous Departments and
Expenditure under the Ministry of 
Finance*.”

D em and  N o. 38—G rants- in - aid  to 
States

“That a sum not exceeding
Rs. 5,20,51,000 be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Grants-in-aid to States*.”

D em and  No. 39— M̂iscellaneous A d­
ju stm en ts BETWEEN the UnION AND 

S tate G overnments

“That a sum not exceeding 
Rs. 30,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Miscellaneous Adjustments between 
the Union and State Govern­
ments*.”

Dem and  N o . 40— P̂re- partition  P a y ­
m en ts

“That a sum not exceeding 
Rs. 10,64,000 be granted to the Presi­
dent, on account, for or towards 
de&^ying the charges during the 
year ending on the 31st day 
of March, 1956. in respect of 
“Pre-partition Payments^”
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Dem an d  N o . 41—M in istry  o r  Food
AND AGRICUITURE

“That a sum not exceeding 
Rs. 5,25,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Ministry of Food and Agriculture’ .”

• D em an d  No. 42—F orest

“That a sum not exceeding 
Rs. 7,99,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March. 1956, in respect of 
Toresf,”

D em an d  No. 43— Âgriculture

**That a sum not exceeding 
Rs. 1,22,65,000 be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1956, in respect of ‘Agricul­
ture’.”

D em an d  N o. 44—Civil  V eterinaby 
Services

**That a sum not exceeding 
Rs. 6,50,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect of
‘Civil Veterinary Services’.”

DiaitfAND No. 45— M̂iscellaneous De­
partments and other Expendi­

TURE tJNDER THE MINISTRY OF
F ood and A griculture

'That a sum not exceeding
Rs. 47,81,000 be granted to the Presi­
dent, on account, f^^ or towards 
defrayii^ the charg^ lSiring the 
ytar ending on the 31st day
of March, 1956, an respect of
•Miscellaneous Departments and
other Expenditure under the Minis­
try of Food and Agriculture’ .”

D em an d  No. 46—M in istry  of 
H ealth

“That a sum not exceeding 
Rs. 67,000 be granted to the Presi­
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect c t  
‘Ministry of Health’.”

D em an d  No. 47—M edical S ervices

“That a sum not exceeding 
Rs. 16,52,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Medical Service’ .”

Dem an d  N o . 48—Public Health
•

“That a sum not exceeding 
Rs. 54,16,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Public Health’.”

Dem an d  N o . 49—M iscellaneous E x ­
penditure UNDER THE MINISTRY OF 

H ealth

“That a sum not exceeding 
Rs. 7,34,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect of
TMiscellaneous Expenditure under 
the Ministry of Health’.”

Dem an d  No. 50—M inistry  of H o m e
. A ffairs

^That a sum not exceeding 
Rs. 17,55,000 be granted to the Presi­
dent, on account, for or towards 
defraying the chiurges during the 
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Home Affairs'."

Demand No . 51—Cabinet

“That a sum not exceeding 
Rb. 2,61,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the
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year ending on the 31st day
of March, 1956, in respect of
‘Cabinet’.”

D e m a n d  N o . 52— D e l h i

‘That a sum not exceeding 
Rs. 13,44,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day
o f March, 1956, in respect of
TDelhi’.”

D e m a n d  No. 53— P̂o l ic e

“That a sum not exceeding 
Ks. 14,82,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
o f March, 1956. in respect of 
Police’.”

D e m a n d  No. 54— C en s u s

“That a sum not exceeding 
Rs. 1,67,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956. in respect of 
‘Census’.”

D e m a ih ) No. 55— P̂r iv y  P u rses  a n d  
A ll o w a n c e s  or I n d ia n  R u ler s

“That a sum not exceeding 
Rs. 67,000 be granted to the Presi­
dent, on account, for or towards 
defraying the cluirges during the 
year ending on the 31st day 
of March, 1956, in respect of 
Trivy Purses and Allowances of 
Indian Rulers’.”

D e m a n d  No. 56— Ân d a m a n  a n d  Nico- 
BAH I s land s

“That a sum not exceeding 
Rs. 16,^,000 bfi granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
^Andaman and Nicobar Islands*.”

D e m a n d  No. 57— ^Ku t c h

“That a sian not exceeding 
Rs. 11,26,000 be granted to the Pr^i- 

702 LSD—6

dent, on account, for or towards 
defraying charges during the 
year ending on the 31st day 
of March, 1956« in respect of
‘Kutch*.**

D em and  No. 58—M an ipur

“That a sum not exceeding
Rs. 7,78,000 be granted to the Presi­
dent on account, for or towards 
defraying the charges during the 
year endii^g on the 31st day of 
March, 1956, in respect of ‘Mani­
pur*.”

Dem an d  No. 59—T ripura

“That a sum not exceeding
Rs. 12,22,000 be granted to the Presi­
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day 
of JkJarch, 1956. in respect of 
Triptira*.”

D em an d  No. 60— R̂elations w it h  
States

“That a sum not exceeding 
Rs. 3,81,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Relations with States’.”

Dem and  No. 61—M iscellaneous D e­
partments and Expenditure under 

THE M in istry  chp H om e  A ffairs

“That a sum not exceeding 
Rs. 15,30,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges diiring the 
year ending on the 31st day 
of March, 1956, iti respect of 
‘Misc^laneous Departments and 
Expenditure under the Ministry of 
Home Alfairs’.”

Demand No. 62—M inistry  of Infor­
mation AND B roadcasting

‘That a sum not exceeding 
Rs. 3,45,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March. 1956, in respect of 
‘Ministry of Information and Broad* 
casting .̂”
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D smcand No. 63—B r o a d c a s tin c

“That a ‘ sum not exceeding 
Rs.26;il,000 be’ granted to the Presi- 
dem, on account, for or towards
drfraymg the charges during the 
year ending on the 31st day 
of Msirch, 1956, in, respect of
‘Broadcasting*.” , . ^

D e m a n d " N o . 64-iM iscEijJiNEOUS D e -
‘ PARTMENTS, AND EXFENDITUHE

UNDER n f f i  M ^JIST R T  OF I n f o t -  
M ATION iCNB BRDADCASTING '

*That a sum not exceeding
Rs. 10,33,000 be gran ts to ihe Presi­
dent, on account, for or towards
defraying th^ charges during, the 
year ending on the 31st day
of March, 1956, in respect of
'Miscellaneous Departmente and 
Expenditure ujider the Ministry of 
Information and Broadcasting’.**

D e m a n d  N o. 65— ^M in istry O f Ir ju g a - 
TiO N  A l n f  P o w e r

“That a sum not e^ce^ding
Rs. 95,000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day
of M ^ h , 1956, in respect of
‘Ministry of Irrigation and Power’.”

D e m a n d  No. 66— Îr r ig a t io n  ( in c l u d in g  
W o r k in g  - E x p e n s e s ) , N a v ig a tx o n ,

E m b a n k m e n t  a n d  D r a in a g e

W o i ^  ( m e t  f r o m  I teV IN U E )

‘Tliat a sum not exceeding
Rs. 2,000 be granted to the Presi­
dent,* on account, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect of 
‘Irrigation (including Working*Ex­
penses, Navigation, Embankment 
and Drainage Works (met from 
Revenue) *.**

D e m a n d  No. 67—^Mu lt ip u r p o s e  R iv e r  
Sc h em e s

“That a sum not exceeding 
Rs. 8,72,000 be granted' to the Presi­
dent, ̂  on account, for or toii;^rds 
oefraying the charges during ' ttie

year ending on the 31st day
of March, 1956, in respec^ of
‘Multipurpose River Sdhemes*."
D e m a n d  No. 68— M is c e l l a n e o u s  D e ­

p a r t m e n t s  AND E x PENDITURB 
UNDER THE MINISTRY OF • 

I^EIRIGATION AND PoWER

“Tl^at a sum not exceeding 
Rs. 5,39,000 1»e granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of
‘Miscellaneous' Departments and 
Expenditure • lindei' the Ministry of 
Irri^tion and Power'.”

Demand- N o . 6 9 ^ M in istry  o f  La b ou r

“That a sum not exceeding 
Rs. 2,86,000 be granted to the Presi­
dent, on account, -for or towards
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect o f
*Ministry of LaTjour*.**

D f m a n d  N o . 70—C h ie f  I n spector  o f  
M in e s

“That a sum not exceeding
Rs. 86,000 be granted to the P r u ­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
o t  March, 1956, in respect o f
‘Chief Inspector of Mines*.’*

D e m a n d  N o . 71—^Mis c eU oAn e o u s  D e ­
p a r t m e n t s  a n d  E x p e n d it u r e  u n d er  

t h e  M in is t r y  o f  L abour  

“That a sum not exceeding
Rs. 28,39,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of
‘Miscellaneous Departments and 
expenditure under the Ministry of 
Labour*.** '

DiiMAND No. 72— Em p lo y m e n t  Ex­
changes AND R esettlement

“That a sum not exceeding
Rs . 14,52,000 be granted to the Presi­
dent, on account, for or towards 
defi^ ilig  the charges durmg the
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year ending on the 31st day
of Mi^ch, 1956, in respect of
‘Employment Exchanges and Re­

’ settlement’.”

D e m a n d  No. 73— C iv il  D e fen c e

‘‘That a siim not exceeding
Rs. 10,000 be granted to the Presi­
dent. on account, for or towards
defra>ing the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Civil Defence'.”

Dem and No. 74— M io ts t ry  o f  La w

“That a sum not exceeding
Rs*l 1,54,000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day

' of. March, 1956, in respect of
*Ministry of Law’.”

D e m a n d  No. 75— A d m in is t r a t io n  o f
J u s t ic e

“That a sum not exceeding
Rs. 19,000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day 
of March, 1956, in respect of
‘Administration of Justice'."*

D e m a n d  N o . 76—M in is t r y  of  N a t u r a l

R esources a n d  Sc ie n t if ic  R esearch  

“T hat a sum not exceeding 
Rs. 80,000 be granted to the Presi­
dent, on account, fo r  o r towards 
defraying  the charges d u ring  the 
ye a r ending on the 31st day
of March, 1956, in  respect of
^M inistry of N atu ra l Resources and 
Scientific Research’.”
D em and  No. 77—Survey of India

“That a sum not exceeding
Rs. 12,70,000 be granted to the Presi-

' dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day
of March, 1956. in respect of
‘Survey of India*.”

£>em an d  N o . 78— B̂otanical Survey

, ‘*That a sum not exceeding
Rs. 1,01,000 be granted to the Presi­
dent. on account, for or towards

defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Botanical Survey’.”

D em and  N o. 79— Ẑoological Survey

“That a sum not exceeding
Rs. 43,000 be granted to ti&e Presi­
dent, on account, for or  ̂towards
defraying the charge# during the
year ending on tlie 31st day
of March, 1956, in respect of

Survey

a simi not J^exceeding
Rs. 6,19,000 be gran j^  to the Presi­
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in re^>ect of
‘Geological Survey’.”

Dem an d  No. 81—M ines

“That a sum not exceeding
Rs. 4,69,000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect o f
‘Mines’.”

Demand No . 82—Scientific R esearch

“That a simi not exceeding
Rs. 43,21,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day
of March, 1956, in respect of
‘Scientific Research*.*’

Dfm and  N o. 83— M̂iscellaneous D e­
partments AND Expenditure under

the M inistry  of N atural R e­
sources AND Scientific

, .R esearch

“ That a SUm not exceeding
Rs. 1,000 b e  granted to  the Presi­
dent, on  account, fo r  or tow ards
defraying the charges during the
year ending on  the 31st d ay
o f  M arch, 1956, in  respect o f
‘M iscellaneous Departm ents and E x ­
penditure under the M inistry o f
Natural Resources and Scientific
R esearch ’.”
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D q (I&nd N o . 64—Department of 
P arliam entary  A ffairs

‘That a sum not exceeding
Rs. 14,000 be granted to the Presi­
dent, on account, for or towards 
4efraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
TDepartment of Parliamentary
Affairs’.”

D emand No . 85—M in istry  of P r o ­
duction

“That a sum not exceeiling
Rs. 88,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
*Mmistry of Production’.” '

Dem aot) No. 8 6— S a lt

‘That a sum not exceeding 
Rs. 11,03,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
-Salt*”

Dem an d  N o. 87—Other Org an isation s 
UNin^i THE M in istry  Of P roduction

‘That a sum not exceeding 
Rs. 9,31,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Ottier Organisations under the 
Ministry of Production’ ”

D ertand No. 88— G overn m en t C o l -

•That a sum not exceeding 
Bs. 35,37,000 be granted to the Presi­
dent, on account, for cr towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Government Collieries.”

‘That a sum not exceeding 
Rs. 8,18,000 be granted to the Presi­
dent, on account, for or towards 
defrayimg the charges during the
year ending on the 31st day
of March, 1956, in respect of 
‘Miscellaneous Departments and
Expenditure under the Ministry of 
Production’.”

D em an d  No . 90—M inistry  of R e­
habilitation

“That a sum not exceeding
Rs. 2,14,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the
year ending on the 31st day 
of March, 1956, in respect of 
^Ministry of Rehabilitation*.”

D emand N o. 91—Expenditure on
D isplaced P ersons

“That a sum not exceeding
Rs, 86,40,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the
year ending on the 31st day 
of March, 1956, in respect of
‘Expenditure on Displaced Persons*.”

Dem an d  No. 92— M̂iscellaneous Ex­
penditure UNDER THE MINISTRY OF 

R ehabilitation

‘That a sum not exceeding 
Rs. 1,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Miscellaneous Expenditure under 
the Ministry of Rehabilitation’ .”

D em and  No. 93— M in istry  of T rans­
port

“That a sum not exceeding 
Rs. 3,̂ -7,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day 
of March, 1956, in respect of 
‘Ministry of Transport’.”
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DisyiAND No. 94—P orts and P ilotage

**That a sum not exceeding
5,72,000 be granted to the 

president, on account, for or 
towards defraying the charges 
dnring the year ending on the 
31st day of March, 1956, in respect 
of ‘Ports and Pilotage’ .”

D emand  No. 95— L̂ighthouses and 
L ightships

‘That a sum not exceeding 
Rs, 6,79,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Lighthouses and Lightships’ .”

EteMAND No. 96—Cjsntral R oad F und

“That a sum not exceeding 
Rs. 38,^7,000 b^ppranted to the 
President, on IKiount, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Central Road JTund\”

D em an d  No. 99— M̂tnistry of  W orks» 
Housing  and  S ufput

“That a sum not exceeding 
Bs. 3,47,000 be granted to the 
President, on account, for or 
towards defra3dng the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Ministry of Works, Housing 
and Supply’ .”

Dem an d  ^ o . 100—Supplies

“That a stiin not exceeding 
Rs. 23,34,000 be granted to ihe 
Ih^idiMit, on account, for or 
towards defraying the enlarges 
during the year ending <m the 
31st diay of March, 1956, in respect 
o£ ‘SuTOliesV*

Dem an d  No. 101—Other C ivil 
W orks

“That a sum not exceedix^ 
Rs. 1,55,47,000 be granted to the 
Presideit, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Other Civil Works’.”

D em and  No. 97—Co m m u n ic atio n s  
( including N a h o n a l  H ig h w a y s)

“That a sum not exceeding
Rs. 42,21.000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Communications (including 
National Highways)’ .”

D em and  N o . 98—M iscellaneous Ex ­
penditure under the M inistry  of 

T ransport

“That a sum not exceeding
Rs. 2,93,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 
31st day of March, 1956, in respect  ̂
of ‘Miscellaneoiis ^Expenditure 
under the Ministry of Transport’.”

D em and  No. 102—S tationery and 
P rinting

“That a sum not exceeding 
Rs. 56,06,000 be granted to the 
President, on account, tor or
towards defraying the charges
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Stationery and Prfeting’.”

Dem an^ N o. 103—^M iscellaneous D e­
p a rtm en ts  and E xpend iture  mmER 

th e  M in is try  o f  W ork s , 
H ousing and S upp ly

‘That a sum not exceeding 
Rs. 5,91,000 be granted to the 
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Works, Housing and Supply’.”
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D e m a n d  N o . 104— P̂a r u a m e n t  

"That a sum not exceeding 
Rs. 14,51,(M)0 be granted to the 
President, on account, for or 
towards defraying the chai^ges 
during the year ^ding on the. 
31st day of March, 1956, in respect" 
of ‘Parliament*/’

D e m a n d  No. 105—^ M is c e l la n e o u s  Ex­
p e n d i t u r e  UNDER THE PARLIAM EN T 

S e c r e t a r i a t  

“That a sum not exceeding
Rs. 3,000 be granted to the
President, on account, for or
towards defraying the chai^gas
during the year aiding on the 
31st day of March, 1956, in respect 
of ^Miscellaneous Expenditure 
under the Parliament Secretariat*/'

D e m a n d  N o . 106—Se c r e ta r ia t  o f  t h e  
V ic e -P r e s id e n t  

“That a sum not exceeding
Rs. 6^00 be granted to the
President, on account, for or
towards defraying the chapge<B
during the year ending on the 
31st day of March, 1956, in respect 
of ^Secretariat of the Vice­
President’ .”  %  - '• ■

D e m a n d  No. IOT-^Caihtal ^
THE M in is t r y  o p  C o m m e r c ec  a n d  . r 

I n d u s tr y

“That a sum not exceeding
Rs. 1,37,26,000 be granted to-: the 
President, on accoimt, for or
towards defraying the charges 
during the year ending on the. 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the ^Ministry 

, of Commerce and Industry’/ ’
'i • J

D em and  N o . 108—C a p it a l  O utlast « n  
I n d ia n  P o s ts  a n d  T eleg raphs  (N o t  

m e t  f r o m  R e v e n u e )

“That a sum not exceedi^g 
Rs. 2,16,90,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956. in respect 
of ‘Capital Outlay on Indian Posts 
and Telegraphs (Not met from 
Revenue)’/ ’

D e m a n d  No. 109—C a p it a l  O u t l a ^ o n  
C i v i l  A v ia t io n  ”

“That a sum not exceeding 
Rs. 44,59,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
3Ist day of March, 1956, in respect 
of ‘Capital Outlay on CUvil 
Aviation’/ ’

D e m a n d  N o . 110—O t h e r  C a p it a l  O u t ^
lA Y  OF THE M in is t r y  o f  C om m u nica ­

t io n s

^That a sum not exceeding 
Rs. 51,06,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, fn respect 
of ‘Other Capital Outlay of the 
Ministry of Commimications’ .”

D em and  N o . I l l—D efen c e  CAPrr^ri 
O u t l a y  ,

^That a s\i9t not exceeding 
Rs. 2,05,33,000 be granted to the 
President, on account, for or 
towards defraying the charges' 
during the year ending on the 
31st day of March, 1956, in respect' 
of ^Defence Capital Outlay* ”

D e m a n d  No. 112—C a p t t a l  O u t l a y  
o f  t h e  M in is t r y  o f  E du<^t i 6n

"That a sum not exceeding 
Rs. 278,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st- day of 
March, 1956» in respect o f  'Capital 
Outlay of the Ministry of Educa­
tion’.** -

D e m a n d  N o . 113—C a p it a l  O u t l a y  
OF t h e  M in is t r y  o f  E x t e r n a l  ' 

A f f a ir s  '

“That a sum not exceeding 
Rs. 2,08,000 be granted to the. 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
^  ‘Capital Outlay of the Ministry

oi External Affalrtf.**
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D e m a n d  N o . I I ^ ^ a p it a i - o n
THE I n d ia  S e c u r i it  P hI!ss'

“That a sum hot exceeding 
Rs. 29,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the yekt ending on the 
31st day of March, 1956, in respect 
of ‘Capital CXrtlay on the India 
Security Press\”

1>e m a n d  N o . 11*9— C A fe A L  O u t l a 'w o n  
C u r r e n c y  ‘ -

“That a sum not exceeding 
‘Rs. 65,40,000 be granted to’ the 

•President, on account, for or 
towards defrajang the ' charges
during the year endmg on the 
31st day. of March, 1956,. in re je ct  
of ‘Capital Outlay on Currency /̂*

D e m a n d  N o . 116—C a p it a l  O u t l a y  o n  
. M in t s  ,

“That a sum not exceeding 
Rs. 4,19,000 be granted to the 
President, on account, for or 

'tonTiiras defraying the charges
during the year ending on the
31st day of March, 1956, in respect 
of ‘Capital Outlay on Mints*/’

D e m a n d  No. 119— O th e r  C a p it a l

O xJttAY o f  TftE M in is t r y  o f  F in a n c e

“That a sum not exceeding
Rs. 3,62,75,000  ̂ be granted to the 
Prudent, on  ̂accoxint, fbr or 
towards defraying the charges 
during the year aiding on the 
31s1‘day of March, 1956, in req;>ect 
of ‘Other Cai>itsQ Outlay of the 
MimiJtry of ^Finance*.”

D e m a n d  N o . 120—L o a n s  aito  A d^ 
VAipcES BY C e n t r a l  G o v e r n m e n t

“That a sum not exceeding
Rs. 5,42,01,000 be granted to the 
I^^dent, on account, for or - 
t(wards defraying ^ e  charges 
during ^ e  year ending on the 
3Ist day of March, 1956, in respect 
of ‘Loans and Advances by the 
Central Govemment\”

D e m a n d  No. 121— C a p it a l  O u t l a y  
ON F orests■f. * *•

“That a sum not exceeding
Rs. 3,66,000 be granted to the 
Prudent, on account, ""for or 
towards defraying the charges 
during the year ending on the
Jls^ day of March. 1956, in respect 
of 'Capital Outlay on Forest^.”

D e m a n d  N o . 117—C o m m u t e d  V a l u e

OF P e ^ o n s

“That a sum notr exceeding
Rs. 6,19,000 be granted to the
President, on account, for or
-towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Commuted Value of Pensions’ .”■ • • i

D e m a n d  N o . 118— P̂a y m e n t s  t o  R e ­
tr en ch ed  P er s o n n el

“That a sum not exceeding
Rs. 4,000 be granted to., the
President, on account, for  ̂ or

. towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect 
of ‘Payments to Retrenched 
Personnel’.”

D e m a n d  No, 122—P urchases  o f  F ood -  
gr ain s

**That a sum not ^ceeding
Rs. 13,11,00,000 be granted to the 
President, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1956, in respect of *Purchases 
of Foodgrains’.*’

D e iAa n d  No. 123—O th e r  C a p it a l
O u t l a y  of  t h e  M in is t r y  o f  F ood  

AND A g r ic u ltu r e

_ “That a sum not exceeding
Rs. 6,18,15,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March. 1956, in respect of
‘Other Capital Outlay of the Minis­
try of Fbod and Agriculture’ ."
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ItoiAND No. 124— C a p it a l  O u t l a y  o f  
THE M in is t r y  o f  H e a l t h

“That a sum not exceeding 
Rs. be granted to the
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of .March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of H^lth’ .”

EteMAND No. 125— C a p it a l  OtJTEAY o f  
THii M in is t r y  o f  H o m e  A f f a ir s

“ That a 'sum not exceeding 
Rs. 23,31,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of Home Affairs’ .”

D e m a n d  N o . 126—C a p it a l  O u t l a y  o n  
B r o ad c astin g

“That a sum not exceeding 
Rs. 33,31,000 be granted to the 
President, on account, for or 
towards defra3ring the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay on Broad­
casting*.”

D e m a n d  N o . 127—C a p it a l  Q^h î ^ y  o n

M u l t ip u h p o s e  R iv e r  Sc s e m e s

“That a sum not exceeding 
Rs. 35,97,000 be granted to the 
President, cmi account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Other Capital Outlay on River 
Schemes’/

D e m a n d  N o . 128—O th e r  C a p it a l

O u t l a y  o f  t h e  M t n is t r y  o f  I rr ig a ­
t io n  a n d  P o w e r

“That a sum not exceeding 
Rs. 12,000 be granted to the 
President, on account, for ^  
towards defraying the champs 
during the year aiding on 4 ^  
31st day of March, 1956, in respect

of ‘Other Capital Outlay of the 
Ministry of Irrigation and Power*.”

D fjviand  No. 129—C a p it a l  O u t l a y  o f  
THE M in is t r y  o f  L ab ou r

“That a sum not exceeding 
Rs. 4,28,000 be granted to the 
President, on account, for or 
towards defraying the charge®
during the year ending on the 
31st day of March, 1956. in respect 
of ‘Capital Outlay of the Ministry 
of Labour’ .”

D e m a n d  No. 130—C a p it a l  O u t l a y  o p

THE M in is t r y  o f  N a t u r a l  R esou rces  
AND Sc ie n t if ic  R esearch

“That a sum not exceeding
Rs. 27,45,000 be granted to the 
President, on account, for or 
towards defrajring the charges
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of Natural Resources and Scienti­
fic Research’.”

D e m a n d  N o . 131—C a p it a l  O u t l a y  o f

t h e  M in is t r y  o f  P r o d u c tio n

“That a sum not exceeding
Rs, 81,14,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of Production’ .”

D e m a n d  N o , 132—C a p it a l  O u t l a y  o f  
THE M in is t r y  o f  R e h a b il it a t io n

“That a sum not exceeding 
Rs. 2,58,75,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of RehabiHtation*.”

D e m a n d  N o . 133—C a p it a l  O u t l a y  o n  
P orts

“That a sum not exceeding 
R5 . 39,82,000 be grated to the 
President, on account, for or
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towards defrasdng the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay on Ports’ .”

D e m a n d  N o . 134—Ca p it a l  O u t l a y  o n  
R oads

10 MARCH 1955 Appropriation (Vote on 1632 
Account) Bill 

towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply'”

‘"That a sum not exceeding 
Rs. 1,35,83,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay on Roads*”

D e m a n d  N o . 135—O t h e r  C a p it a l
O u t l a y  o f  t h e  M in is t r y  o f  T r a n s ­

p o r t

‘That a sum not exceeding 
Rs. 11,55,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Other Capital Outlay of the 
Ministry of Transport’.”

D e m a n d  No. 136— N e w  D e l h i  C a p it a l  
O u t l a y

“That a sum not exceeding 
Rs. 57,12,000 be granted to tbe 
President, on account, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘New Delhi Capital Outlay*.”

D e m a n d  No. 137—C a p it a l  O u t l a y  o n  
B u il d in g s

“That a sum not exceeding 
Rs. 74,67,000 be granted to the 
President, on accoimt, for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1956, in respect 
of ‘Capital Outlay on Building*.”

D e m a n d  No. 138—O th e r  C a p it a l
O u t l a y  o f  t h e  M in is t r y  o f  W o r ks , 

H o u s in g  a n d  Su p p l y

“That a sum not exceeding 
Rs. 42,27,000 be granted to the 
President, on account, for or

APPROPRIATION (VOTE ON AC­
COUNT) BILL

The Minister of Finance (Shri C. D. 
Peshmnkh); I beg to move fo r  
leave to introduce a Bill to provide for 
Uie wiUidrawal of certain sums from 
and out of the Consolidated Fund o f  
India for the service of a part of liie 
financial year 1955-56.

Mr. Depnty-Speaker: The question
is: •

“That leave be granted to intro­
duce a Bill to provide for the with­
drawal of certain sunK from and 
out of the Consolidated Fund of 
India for the service of a part of 
the financial year 1955-56.”

The motion was adopted.

Shri C. D. Deshmufch; I introduce* 
the Bill and beg to move*;

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund of 
India for the service of a part of 
the financial year 1955-56, and be 
taken into consideration.”

Mr. Deputy-Speaker:
is:

The question

“That the BiU to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part of 
the financial year 1955-56, be taken 
into ‘Consideration’ .”

The motion was adopted.

Clause 1 to 3, the Schedule, the 
Title and the Enacting Formula VJer̂  

added to the Bill,

♦Introduced and moved wi‘*h the recommendation of the President.




